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ORDER DATED 9-10-2002.

Seen the defects pointed out by the Registry.
Heard, with regard to g@efects 1 and 3 the ledarned
counsel for the Applicant undertakes to remove the same
by 11-10-2002. On the face of the said undertaking,let

this O,A., be registered and a number De given,

e
on

Mermo er (Pudicial)

2. ORDER DATED 9-10-2002,

Applicant having faced transfer from Jawahar

§~ Navodaya vidyalaya,Beipada,District:aolangir(Orissa)

to Jawahar Navodaya vidyalaya,Malhar in the pistrict

of 3ilaspur(MP) approached this Tribunal in OA No. 80 2/2002
and the said 0,4, was dispCsed ©of on 16-03-2002 leaving
the matter to the Respondents to lecok into the grievances
of the Applicant raisednin the said O.A., and give him
necessary reliefs,as due and admissible,under . the . Rules,
within a pericd of Cne moenth,Refore taking any action
%;~our direction dated 16-.05-2002,the peputy nirector

of Jawahar NavodaYa vidyalaya samity(regiocnal Cffice)

at Bhopal has issued a letter dated 17-5-2002 reguiring
the applicant to report at 3ilaspur by 30th Septemoer, 200 2.
"It is the case of the Applicant in the present C,A, that

the said letter dated 1 7th septemder, 2002 reached the



0, A.NC, 9{"07 /2002,

contd...0rder NO,2,dated 09-1Cki200 2

the Applicant on 30th Segtemoer, 2002 itself;for whickh che

has not been able to act upon the same as yet,In the said
letter dated 17th Septemoer, 2002,a threat has peen given

to the Applicant to face a departmentaf proceedings,under
Central civil Services(classification,contrél and Appeal)
[ules, 1965,ifshe fails to comply the orders ©Of the superior
authority in regorting her duty at 3ilaspur by the date
fixed.In the said premises, the Applicant has filed this
Original Application under section 19 of the Administrative
Tribunals Act, 1935 praying to quash the order dated 17.9.02
undet Annexure-6 with a direction to the Respondents to give
her a posting as p,G.,T, (Math,) in any Jawahar Navodaya

vidyalaya in the state of COrissa,

we hhave heard the Advccate for the Applicant and
Mr.A,K.BCse, learned Senict Standing Counsel for the Union

of India,on whom 3 copy 0f this application has been served.

It appears, the ResyCndents have not yet acted
ugon the order ©f this Tripunal dated 16-9-2002 rendered
in 0,A.NO. 802/2002.It further appears that the letter
dated 17-09-2002 has been issued by the py.DpDirector,JNV
samity,at Bhopal on the basis ©Of the rejpresentation dated

14.08-2002 of the Applicant,

In the said premises, this Original Applicatiocn
is dispOsed of)at the admission stége/with a direction
to the Respondents,again to lock to the grievances of
the Applicant as raised in her Original Application and
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contd. ..0rder NC,2,dated 09-1C= 200 2.

give her necessary reliefs,as due and admissible,in the
facts and circumstances of the case by tihe end of October,
2002, we hope and trust, the rRespondents will exercise their

A -2
due delicgence with a zfﬁ?g'OE sympathy in order to mitigate
the hardship of the Applicant, Till a decision is taken in
the matter,no coerkcive action need De taken against the

Applicant, pursuant to Annexure-6,cdated 17-05-200 2,

Send coplies ¢of this order,alcngwith,copies of the
Original Application)with its enclosres,to the Respondents
and free copies ©Of this order e given to the learned
counsel for the Applicant and Mr.A.K.ROse,learned Senior
standing counsel for the Uunion ©f India,appearing for the

RespOndents.
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